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CCN'rlUfTS.

lloNPw, 8TH FIlBRUARY, 1926-
Members Sworn ...
Bills passed by the Legislative Assembly-c-Laid on the Table

SSDAY, 9TH FEBRUARY, 1926-
Inauguration of the Second Council of State ...

WED)lESDAY, 10TH FEBRUARY, 1926-
Kember SWOl'n
Questions and .-~uswers
Welcome to Members by the Honourable the President ...

Messages from His Excellency the Governor General u-
(l) Panel of Chairmen
(2) Presentation and Discussion of the Railway Budget

Committee on Pet.itions
Appointment of the Honourable Mr. K. C. Roy to t~e Library

Committee.
-. Governor Geneml's Assent to Bills ...

Bills passed bv the Leg islat ive ;\ssemhly--T,"irl on the T'ahle
Elect.ion of a Pan ••] for the Standing Connniitee on Emigration
Resolution n Ratification of the Draft, Convention of the Interna-

tional Labour Conference concerning 'Vorkmen's Compensation for
Occupnt.ionul Disease~-.A dopted.

Resolution re Continuation of the Imposition of a Customs Duty on
Lac-s-Adopted.

Statement of Business ...

~O')/DAY' 15TH FEBRUARY, 192&-
. Members Sworn ... . ..I Questions and Answers

Rled·ion tn the panel of the Standing Committee on Emigration ...
llills ["Issei! j,~, ·the Legislative Assembly=-Laid on the Table
Resolution ,.. Lhe Royal Commiasion on Agriculture-Adopted
Resolution re Reductoiu of the travelling and daily allowances of

thp Members of the Council of State-Discussion postponed sine die.
Statement of Business

tUESDAY, 16TH FEIlRUATIY, 1926-
Member Sworn ...
Messages from His Excelleney the Governor General ..
Bill passed by the Legislative J\ssemuly-I,aid Oil the Table
Small Cause Courts (Attachment. of Immoveable Property) Bill-

Passed.
Code of Criminal Procedure (Amendment) Bill-s-Pusscd
Government Trading Taxation Bill-Passed
Guardians and Wards (•."mendment) Bill-s-Passed
Indian Lunacy (Amendment) Bill-Passed

t
iDNESDAY, 17TH FEBRUARY, 1926-

Qliestions and ADs,vers
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'Vt~D~ESDAY, 17TH FEBRUARY, 1926--contd.
Private X ot.ice Questions and Answers
Statement regarding Negotiations with the Union Government of

South Africa.
Resolution re Leader of the Indiaa Delegation to the League of

Nations-Adopted.
Resolution u Formation of a separate Kannada Province-Negatived

THllRSDAY, 18TH F'EGRU.IP.Y, 1926-
Member Sworn
Bills passed by t.he Legislative .s ssembly= La id 011 the Table
The Railway Budget For 1926-27
Elections to the Panel for t.he Standing Committees on Emigration
Resolution Te Appointment of a Royal Commission t{) inquire into

the working lit the Indian Constit.ution-Negatived.
Elect ion "I' Panels For Standing Committees

S.\TUHDAY. 20TH h:ar:lT.HlY, 1926--
Questions and Answers
Noruin.u ious to 1 be Panels for Standing Committees
Bills passell hy the Legislative Assembly-Laid on the Tahle
General discussion of the Railway Budget
St.at ement of Business

.:\fONDAY, 22>:11 1'i':B'''',\"y, ]926
Members Sworn ...
Statement laiil 011 the 'fable
Indian Medical Education Bill-Introduced
Election of " Panel for the Central Advisory Council for Railways

TrE!;DAY, 23RD FEBIWAIlY, 1926--
Quest ions and .\ nswers
Code of Civil Procedure (Ameudment] Bill-Passed
J nd inn Naturalization Bill-Passed
Sl.ecl Tndustry (Amendment) Bill-Passed
Insolvency (Amendment) Bill-Passed
Cod" of Criminal Procedure (Second Amendment) Bill-Passed
'Ind"as Civil Courts (Amendment) Bill-Passed as amended
Rosol ution re Grant of Supplementary Assistance to the Tin-plate

J ndust ry-c-Adopt.ed ,
Nominations 10 the Panel for the Cent ral .Advisorv Council 'or

Railways. -

THUUSDW. 25TH FEIJRUAIW, 1926--
Questions and A nswers
Legal Practitioners (Amendment) Bill-Passed as amended ...
Promissory Noles Stamp Bill-Passed
Tnrl ian TI"Hle T'n ions Bill-Passed as amended
Eledioll of a Pnncl for the Central Advisory Council for Railways
Xominations to the Panels for Standing Advisory Committees

Moxn-v, 1ST MARCH, 1926--
Ouest ions and Answers
HpS\J!t of t he j.:lection to I he "Central Arlvisory Council for Railways
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~df."lHY. 1ST ~IARCH, 1926-con.td.

Election to the Advisory Publicity Committee of Messrs. Rarnadas
Pantulu and Khaparde.

Elections to the Panels of Departmental Standing Committees
(~cneral Budget for 1926-27

Tn:sDAY, 2ND MARCH. 1926--
Result of the Elections for the Panels of the Standing Departmental

Committees.
Contempt of Conrts Bill-Passed
Indian Medical Education Tlil l- -\Iot ion

Phoroirraphic g'-Olll' of t he ~Iem"('l's "f

:;17

I
'W'EDNESDAY, 3nn ~L\Jlj'ff. 1926-

I l lr-solut ion I'C Import Duty on Art.ifici.t l Glint', -Wit hdruwn
Irid ian Regis(r:tLnn (_\Tllcllrlnwnt) Bill-s-Pnsscd

::;,Ul'lWAY, 6TH J1.IncH, 1926-
Questions aut! .-\lJs\\"el'S

General Disru-sion of t h« Budget (Part II)
Statement (If Businoss

to circulato=-Adopted
the Council of State
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I_\IO~DAY' 8I1! JI.\I:'_H, 1926-
Qaesctons- and Answers

Resolution re G-n"r:lIJtp~ of _-\/,poinLments on Slate Railways to
I qualified suulent s "f Ii,e _\\;Idagan Engineering College, Lahore,

etc.-X~gali'-NL
Resolution re PI'i,-ilt-g-es and Status of Members of t he Council of

Stal-e-.-\dopt.--d,

1~:)-1~1

t~'I-,I:\S

WEDNESDW, 10TH ~L\Ht 'If, 1926-
~uestiolJS and _\llS\',"l~l'S I J:;_-!:>ll

Resolution r,' IJun Ii fieRi ions of Assistunt Commissioners of Income- I;, l I--.S
tax-Withdrahn i>,- leave of the Council.

Resolution 1'1 Baukillg Lpg-isla; l(Hl~ Discussion adjourned .. 1:,~-ltil~

I
"'IONDAY, 15TH ~r.~nc-H, HJ26-

Questions and ,\II'>"''';-S -I"ii _,I i I

Resolution {.' "alai-it's of the two Members of (he .Iudicial Com- I;!- I""
mittee of IiII) Pii vv Council wit.h J nd ian Ex pCl'ience---Adopted as
amended. '

Resolution 1'< l"'eati"n of a self-gov('l'Iling Tamil-speaking Province-- 1'i!I-:,\,:.
Discussion adj curnod.

TUESDAY, 16TH ~IARcH. 1926-

I Statement laid on t he Table :,\:i-:,I,:;

Bills passed by the Lcgislalive ;\sscml>ly-Laid on the Table :, It
Resolution re TIecludinn of the Exports of Opium-Adopted :.1,1--0 I i
Resolution re Creation of :to scV-goycl'lling Tamil-spea.king· Province- :, I'" __:,1;::

Negatived.
Statement of Business :.,;~

WEDNESDAY,17TH :'IIARCH, 1926-

Questions and Answers :,1;:;

Bill passed by the Legisl"li,-e .,\sseml.ly-Laid on the table :"jl

Indian Succession (_\mendment) Bill-Introduced ~ :,,;_1 -:>li:,
Message of Gratiturle from tile Council of State to Their Excellencies

the Earl and Coun tr-ss «f H,carling-l\fotion adopted _;1,:, -:.i!1
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FRIDAY, 19TH :MARCH, 1926:-
Member, Sworn '" ••• •.•• •.•.•
Message from His Excellency the Governor General
Bills passed: by the Legislative Assembly-Laid on the Table
Message from the Legislative Assembly

- Indian Tarifi (Amendment) Bill-Passed
Madras Civil Courts (Second Amendment) -Bill-c-Passed

MONDAY, 22ND MARCH, 1926--
Members Sworn
Question and Answer
Message from H. E. the Governor General
Indian Finance Bill-e-Passed
Cotton Industry (Statistics) Bill-Passed
Legal Practitioners (Fees) Bill-Passed
Code of Civil Procedure (Second Amendment) Bill-Passed
Delhi Joint Water Board Bill-Passed
Indian Income-tax (Amendment) Bill-Passed ..,
Indian Divorce (Amendment) Bill-Passed V ..
Indian Factories (Amendment) Bill-Passed
Transfer of 'Property (Amendment) Bill-Passed

TUESDAY, 23RD MARCH, 1926-
Questions and Answers
Resolution re Emigration of Indian Unskilled Labourers to

Guiana-Adopted.
Indian Succession (Amendment) Bill-Passed as amendeV""

THURSDAY, 25TH MARCH, 1926-
Farewell speech delivered to the Council of State and the Legislative

Assembly by His Excellency the Viceroy.
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COUNCIL OF STATE.
Friday, 19th March, 1926.

The Council met in the Council Chamber at Eleven of the Clock, the
Honourable the President in the Chair.

MEMBER SW.ORN.

The Honourable Sardar Shivdev Singh Oberoi (Punjafih Sikh).

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.
T h e  H o n o u r a ble  th e  PRESIDENT: I have a Message for the Council

from H is  Excellency the Governor General.
(Honourable Members received the message standings)

“  In pursuance of subsection (3) of section 63A of the Government of India A ct,
/ ,  Rufus Daniel, Earl of Reading, hereby require the. attendance of the Members of the 
Council of State in the Legislative Assembly Chamber at Delhi at 11 O'Clock on 
Thursday, the 25th of March, 1926.

(Signed) READING ,
Viceroy and Governor General.” -

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON TME
TABLE.

T h e  SECRETARY of  th e  COUNCIL: Sir, in accordance with Rule 25
of the Indian Legislative Rules, I lay on the table copies of the following
Bills which were passed by the Legislative Assembly at their meeting held
on the 17th March, 1926:

1. A Bill to provide for the regular submission of returns of quanti­
ties of cotton goods manufactured and cotlon yam spun in
British India. •

2. A Bill to define in certain cases the rights of legal practitioners
to sue for their fees and their liability to be sued in respect
df negligence in the discharge of their professional duty.

3. A Bill to amend the law relating to the appointment of Legal
Practitioners in civil suits, and for this purpose further to
amend the Code of Civil Procedure, 1908.

4. A Bill to provide for the maintenance of the works established
to supply drinking water in bulk for the urban area of the
city of Delhi, and for that purpose to constitute a joint water
board to undertake such maintenance.

( 581  ) a '



5 8 2 COUNCIL OF STATE. [1 9 t h  Mab. 1026*

[Secretary oi the Council.]
5. A Bill further to amend /the Indian Income-tax Act, 1922, for

certain purposes.
6. A Bill further to amend the Indian Divorce Act.
7. A Bill fuhher to amend the Indian Factories Act, 1911.
8. A Bill to explain certain provisions of the Transfer of Property

Act, 1882.

MESSAGE FROM THE LEGISLATIVE ASSEMBLY.
T h e  SECRETARY of t h e  COUNCIL: Sir, a message has. been received

from the Legislative Assembly, which runs as follows:
“  Sir, in accordance' with Rule 36' (1) of the Indian Legislative Rules I am directed

to infortn you tlat the amendments made by the Council of State in the following
Balls were taken into consideration by the Legislative Assembly at their meeting held
on the 17th March, 1926, and that the Assembly have agreed to the amendments h*

1. The Indian Trade Unions Bill.
2. The Legal Practitioners (Amendment) Bill.
3. The Madras Civil Courts (Amendment) Bill.’ "

V INDIAN TARIFF (AMENDMENT) BILL.
The H o n o u r a ble  M r . *D . T. CHADWICK (Commerce Secretary): Sir,

I  beg to move that the Bill further to amend the Indian Tariff Act, 1894,
as passed by the Legislative Assembly, be taken into consideration.

* This is a very small Bill and the number of items included in it are few.
The object of the Bill is briefly to improve to some extent our Tariff Sche­
dules. The reasons for these improvements are, generally speaking, either ad*4 
ministrative convenience or so to uller the wording of the Tariff Schedules
to make them more convenient for the trade and industry in the country.
The total effect on revenue of the changes proposed in this Bill will be
very small. I do not think I need delay the House by going into details
on each head of these different items, the reasons for the changes have
been very fully explained in the Statement of Objects and Reasons.
Amongst those which are merely directed towards administrative conven­
ience, 1 will cite a change in the duty on saccharine, the change in the
definition in regard to fire-arms and the changes in regard to duties on
hand-looms ^ d  spare parts of hand-looms. The reduction which is pro­
posed in the duty on saccharine is really designed to discourage smuggling
and to help us to iget some revenue from imports of saccharine. Three
years ago, the Council will remember, the duty on saccharine was raised
to the extent of Rs. 20 a lb. Since then, as I have explained in answer
to a question in this Council, the amount of saccharine imported last year
on which duty was paid w ŝ 13 lbs. and in the year before 11 lbs.
In spite of that saccharine is Biill selling freely in the large cities in India.
The article is at present smuggled into the country. The amendment in
regard to fire-arms is directed to making our definition of fire-arms and
weapons in the Tariff Schedule agree with the definitions in the rules under
the Arms Act, the object being that only bn those classes and kinds of
weapons for which under the Arms Rules a license is required should high
duties be imposed- Smaller weapons for the possession of which the Home



INDIAN TARIFF (AMENDMENT) B ILL. 58S

Department do not require people to take out a license will now come m
merely as toys, etc., under a 15 per cent, ad valorem duty. The amend­
ment in regard to hand-looms «tnd parts of hand-looms will facilitate much
of the work in the customs offices. At present under our definition of
machinery, parts of machines which cannot be adapted or are not adaptable
for use on machines worked by hand or by animal labour come in at 2J
per cent. There are, however, a certain number of spare j£>arts used in the
textile industry which can be used either on power-driven machinery in
:arge mills or on hand-looms, and those at present are subject to 15 per
cent. It is therefore necessary for customs officers to determine whether
any of those spare parts which are imported are solely applicable for power- 
driven machinery or could be used also on hand-looms. There is another
reason for this amendment. We consulted Local Governments and nearly
all of them were in favour of reducing the duties oif spare parts of hand­
le )omr and on hand-looms generally in order to help and encourage the
ordinary hand-loom weaving in the villages throughout the country. The
proposal for, alteration in regard to printers ’ ink gives effect* to a recom­
mendation of the Tariff Board designed to remove an existing anomaly
in our tariff. The changes in regard to cement and mineral oil .are made
for this reason. Cement is an article very well suited for specific duty
and Government see no reason why that duty should be any less than what
ha* been levied in the last year. I ought to have mentioned before that
mineral oil is one of those cases in which a change is desired for sound ad­
ministrative reasons owing to the difficulty of determining its market value.
It also is an article which in nearly every other country in the world is.sub­
ject to a specific duty. I submit, as the Council will have inferred from
this brie f recital, that the reasons I have given for these changes are sound
and admirable, and I trus£ that nobody will raise any objection to any
one of these changes being made. ’

The  H on o u rable  th e  PRESIDENT: The question is:
“  That the Bill further to amend the Indian Tariff Act, 1894, as passed by the

Legislative Assembly, be taken into consideration.”

The motion was adopted.
Clause 2 was added to the Bill.
'fhe Schedule was added to the Bill.
Clause 1 was added to the Bill.
The Title and the Preamble were added to the Bill.
The H o n o u rable  M r. D. T. CHADWICK: I move that the Bill, as

passed bv the Legislative Assembly, be passed.
The motion was adopted.

MADRAS CIVIL COURTS (SECOND AMENDMENT) BILL.
T he  H o n o u rable  M r . S. R. DAS (Law Member): Sir, I move that

the Bi’l further to amend the Madras Civil Courts Act, 1873, as passed by
the Legislative Assembly, be taken into consideration.

This is a very short Bill intended to give effect to another o^he recom­
mendations of the Civil Justice Committee. Under the present Madras
Civil Courts Act, the High Court may authorise a Subordinate Judge or a
Munsi! to take cognisance of cases of a small cause court nature up to the
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[Mr. S. R. Das.]
value of Rs. 500 and Rs. 200, respectively. The Civil Justice Committee re­
commended that the High Court should have power to increase that to
Rs. 1,000 and Rs. 500, respectively. So far as the powers of the subordi­
nate Judge are concerned, we have accepted the recommendations of the
Civil Justice CQmmittee as to Rs. 1,000, but as regards the jurisdiction of
the Munsif, the Madras Government are of opinion that their jurisdiction
should for the present be increased only to Rs. 300, and this Bill gives
effect to that.

The motion was adopted.
Clause 2 was added to the Bill.
Clause 1 was added to the Bill.
The Title and the Preamble were added to the Bill.
T h e  H o k o u r a b l e  M r . S- R. DASj I move that the Bill, as passed by

the Legislative Assembly, be passed.
The motion was adopted.
The Council then adjourned till Eleven of the Clock on Monday, the

22nd March, 1926.




